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[Shri M. Shan Qureshi.]

ing in this Tea Board for a long time, and we
have associated all those Members of
Parliament who are actually taking a deep
interest in the tea industry to see and keep a
vigilant watch over the activities of the Tea
Board. So, it will be wrong to condemn
everyone in the Tea Board in one sentence
saying that everybody is wrong there. That
would not be fair to the hon. Members of
Parliament who are our colleagues and who
have got the interest of the industry, the
labour, the exporters and the manufacturers,
everybody, in their hearts.

Madam, with these words, I should say that
whatever money we have been demanding
from Parliament is being utilised for
promotional activities not only within the
country but outside. Promotion does not mean
that we should ask our people to take more tea.
But here our activities are confined to see that
more tea is grown, that proper quality of tea is
grown. And I must inform the Members of the
House that India is unmatched so far as high
quality tea is concerned. Mr. Niren Ghosh has
quoted a very inflated price for the Darjeeling
Tea. I will say that he must have a taste of it.

SHRI NIREN GHOSH: Even the planters

SHRI M. SHAFI QURESHI: And I am
proud that Indian tea sells at such i\ high price
because of its quality.

SHRI NIREN GHOSH: It i; a special
picking of the leaves and blending in a special
way which earns goodwill in the world
market. Special pickings are made and so
they fetch a high price.

SHRI P. N. SAPRU (Uttar Pradesh): What
about Kashmir tea? It is very good.

SHRI M. SHAFI QURESHI: The trouble is
that Dr. Sapru had left Kashmir long ago;
otherwise, if he
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had lived in Kashmir, he would have liked it
more.

My  submission is that whatever
suggestions have been made by the Members
and whatever other suggestions might be
made by them, definitely Government will
keep them in view.

With these words, I commend the Bill for
the acceptance of the House.

THE DEPUTY CHAIRMAN:
question is:

The

"That the Bill further to amend the Tea
Act, 1953, as passed by the Lok Sabha, be
taken into consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN: We shall
now take up the clause by clause
consideration of the Bill.

Clauses 2 to 4 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI M. SHAFT QURESHI: Madam, I
move:

"That the Bill be returned."

The question was put and the motion was
adopted.

THE DEPUTY CHAIRMAN: At 5-15 p.M.
Dr. V.K.R.V. Rao, Minister of Transport and
Shipping, will make a statement on the talks
he had.

Now, next item on the Order Paper.

THE APPROPRIATION
WAYS) NO.3 BILL, 1967.

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): Madam, | beg
to move:—

"That the Bill to provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund of India to
meet the amounts spent on certain services
for the purpose*

(RAIL-
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of Railways during the financial year,
ended on the 31st day of March, 1965,
in excess ol the amounts granted for
those services and for that year, as
passed by the Lok Sabha, be taken into
consideration."

[THE VICE-CHAIRMAN
ALIKHAN) in the Chair.]

The question was proposed.
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THE VICE-CHAIRMAN (SHRI1
AKBAR ALI KHAN): There are many
other facilities, Mr. Bhandari.
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SHRI P. N. SAPRtr (Uttar Pradesh):

They are allowed private practice. There
are s° many other things also.
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THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): It does not mean
round trip. Round tour means fixed tour.
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SHRI P. N. SAPRU: Mr. Vice-
Chairman, I would like to take this
opportunity to draw the attention of our
respected Railway Minister to the
situation in Allahabad. We have got a
bridge there which is a very high bridge.
There are a number of stairs. There is no
subway and the porters have to carry the
luggage on that bridge. I think it is
necessary that there should be a subway
such as you have in Delhi or in Lucknow
or in Kanpur. I am myself a heart-patient
and I hate to use this overbridge. I have to
use a chair for being carried on that
bridge. Then I would like to say that there
is overcrowding in all our waiting-
rooms—in First Class waiting-rooms, in
Second Class waiting-roams and in the
Third Class waiting-rooms. It is
disgusting to see them so overcrowded.
Now something should be done to ensure
that this overcrowding diminishes.

)No. 3 Bill, 1967 3390

Then I would like to say that our railway
platforms are not very clean. There is a
lot of uncleanliness on the platforms.
Similar is the case with carriages and
compartments. They are not kept clean.
The windows are not clean; the surface is
not clean; and you find it difficult to get
scavengers-to clean them.

Then a very great want I have felt is
that you cannot get iced water in our
railway trains. There is no provision for
ice vendors on the platforms. Then, Sir, I
hate to see human beings carrying
luggage on their heads. I think this is a
problem which must be tackled and it can

be tackled by providing for some
automatic thing...

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): Trolleys.

SHRI P. N. SAPRU: Yes, trolleys; I
think we need to have some trolleys for
this purpose.

Then I would like to say that the quality
of food on the Nothern Railway, of which
I have much experience because I do a lot
of travelling between Allahabad and
Delhi, has deteriorated considerably. It
used to-be a pleasure at one time to have
one's meal at a station like Kanpur or a
station like Delhi. But that is not the case
to-day. The quality has deteriorated. And
if you order for special food, even that
special food will be abominable. I do not
know what the reason for that is. But this
is something which must be improved. I
am told that the matter has been referred
to a committee. I do not know whether
committees are necessary for this
purpose, but something can be done by
some departmental arrangements. So I
make these remarks on the supplementary

grants which we have been asked to
approve.

ot mT mewfc (w97 a2wr)
ITANTEAR WEET, YA & AL H

MK T FowE AF AEA
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SHRI LOKANATH MISRA: Saloons
are symbols authority.
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SHRI T. 'V. AN AN DAN  (Madras): Sir,
while approving of the Bill before the House I
have to refer to certain matters which require
implementation by the Railway Ministry.
Modernisation of Railways is necessary and
rail-waymen do not object to it, neither does
the general public of our country. But this
should not be at the cost of the  railwaymen.
For  modernising our Railways we  have
introduced electrification,  dieselisation and
simplification and at the same time railwaymen
are being retrenched or reversions are heing
carried out all over the Indian Railways. In
thousands there have been reversions. The
people of our country do not like  this kind of
modernisation at the cost of the citizens of
IIndia.  Therefore, 1 appeal to the
Railway Minister, through you, Mr. Vice-
Chairman, that there should be confirmations
ordered immediately. There are thousands of
vacancies on the Indian Railways, but no

confirmation is  made.  Officiating people
are running the risk of being reverted.  That
was one of the main reasons for the

disturbances among firemen on the Southern
Railway that took place recently. They have
been enjoying higher emoluments for the
last 3, 4, 5, 6, or even 7 years and suddenly
because of non-confirmation, you have the
right to revert them and so their emoluments
have suffered by more than Rs. 100.
Therefore they are agitated. = Here we see
politicians, if they are not given
Ministership, they immediately cross the floor.
When politicians can do that what is wrong in
these poor class III and class IV
employees agitating when  they lose from
their total emoluments? That need not be
taken as a crime 1950 RS—9.
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| think the crime lies on the part of the
Railway Ministry for not giving effect to the
rules. The rules definitely say that if a man has
put in more than 3. years service he should
be given provisional confirmation. There are
many who have put in  much longer years
of service and this  is something which the
hon. Railway I Minister should take note of.
He has assured us this morning and also on the
3rd of August that there will be no retrechment
atall. But I  was to bring to his pointed
attention that on the Southern Railway more
than 100 bridge engineering staff have been
retrenched. The General Manager is just
extending their service monthly. This should not
be the case because they have put in some 20
years of service. They have got married
while in Railway service and they have
brought fourth children. Do you mean to say
that in this democratic socialist country of ours
they should see their children starve after they
tnemsetves have served the Railways for twenty
years'.' 1 think the country will not
allow that. We have had the lessons of the
Fourth General Elections. Let them not be
repeated in the Fifth General Elections. I
think the Railway Minister should make a
note of it.

This is the most appropriate period for
reducing the hours of work on the Railways.
Why have this retrenchment? Why allow 12
hours work? The Rajadhyaksha Award was
given in 1947, twenty years back. It is ante-
date, out-moded. Everywhere people are
advancing, countries are advancing. Ours is a
developing country. Why should we make our
running staff work for longer hours? Why 12
hours of work? Why not bring it down to 8
hours.  When you have introduced
electrification and dieselisation and if you find
there is redundancy of staff, bring down the
hours of work to 8 hours. Stipulate that
nobody should work for more hours and
thereby you can solve the problem of
redundancy of, and surplus, staff on the
Railways.
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Another point that I have to bring to
the notice of the hon. Minister is that the
ex-gratia payment sanctioned by this
House in January, 1967, has not yet been
fiven. Some 17,000 retire railwaymen
have submitted their applications and yet
these are not disposed of. Some of them
have died without receiving this ex-gmtia
payment that has been granted by this
honourable House. See what lethargy
there is. The House must understand this
and the hon. Minister should look into
this matter.

SHRI LOKANATH MISRA: You are
worried about casual labour.

SHRI T. V. ANANDAN: Yes, I must
refer to the question of casual labour.
Exploitation is going on in this country in
the name of this casual labour. The ex-
Railway Minister. Shri S. K. Patil, said
that the minimum rate for these workers
will range between Rs. 1.7 and Rs. 3. But
may I say that casual labour on the Indian
Railways gets only Rs. 1.75? Whereas the
Class IV temporary and permanent
railwaymen get Rs. 53 as dearness
allowance—and they are going to get it
from February, 1967 here these casual
labourers do not get even this dearness
allowance. Is it fair to spend more than
Rs. 4 crores over the Budget grant and
then come before the House lor
appropriation. That is not right at all. At
least please see that this casual labour
gets a minimum of Rs. 3 as has been
agreed to by this House.

Finally I would like to point out that
the Traffic Account Staff have reached
the maximum of Rs. 180 and they are
stagnating. Why have this qualifying
examination—the Appendix II-A
Examination? Even without any such
examination others can go up to Rs. 380
with only the SSLC qualification. Why
should not this examination, this
Appendix n-A Examination, be cancelled
or withdrawn? They have put in 25 and
27 years of service and they have reach-
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ed the maximum of their grade and they
have no other go. Do you mean to say
that you will have the goodwill of these
failwaytnen? Therefore, please do
remove this stagnation in their case.

Another important point is this. Mr.
Vice-Chairman, it is said that there is an
allotment of Rs. 19 crores in connection
with the payment of dearness allowance
to the Railway staff. Thi has not yet been
enforced on the Railways. Why is it so?
When you hive a separate Budget got
sanctioned why should this be dependent
on the grant of this allowance to Central
Government staff? Why should this be
dependent on the Finance Ministry?
When you have taken a decision on the
payment of dearness allowance it is
better to get rid of this classification of
Central Government employees in the
case of railwaymen. How has this
classification benefited the railwaymen?
Is there any railway anywhere in the
world which is getting so much profit? In
crores and crores the Indian Railways are
earning profits. Something like Rs, 102
crores are being given to the general
pool. Can the hon,. Minister give any
instance of any other country in the
world where comparable profits are
being earned? Therefore, I think it is high

time that railway-men cease to be
classified as Central Government
employees. They should be brought

under a corporate body and all the
facilities and privileges that they deserve
should be granted to them as long as they
work for the country.

SHRI LOKANATH MISRA: Mr.
Vice-Chairman, 1 endorse whatever has
been said regarding Railway cater, ing. A
senior Member like [Shri P. N. Sapru has
also voiced his complaint against this
catering. That shows how objective this
criticism is. Anybody who travels on the
Indian Railways can feel the force of it. 1
am happy the Minister has finally agreed
to set up a committee which
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would go into the details of the working of the
catering departments. Of late even greater
deterioration has -come in because of the
nationalisation of catering .that they have
done. Added to other nationalisations there is
now nationalisation of creating and the
nationalisation of inefficiency.

Ppropriation

SHRI P. N. SAPRU: Do you want a
foreign company to come here ar.d dominate
in the field of catering?

SHRI LOKANATH MISRA: No, I want an
Indian company to dominate here. An Indian
.company should take charge of catering and
if you ieel that it is not giving satisfaction,
then you can dispense with that company and
bring in another company so that you may
keep the efficiency high. My hon. friend
surely knows what catering now is. If .you
order ior a European style lunch do you iknow
how much a salad will cost you? It will cost
you a rupee. And 'do you know what you get
for your rupee? The stuff you get will hardly
"be vorth 4 annas. We also prepare salads at
eour places and we know how much a salad
costs. Since this is a Government concern the
only thing you can «do is to put in a few lines
on .the complaint book. Thereby you incur
another loss also because the ink you use for
the writing will'be-a loss,mo-tody will ever
take any notice cf'it.

SHRI G. MTJRAHARI: Both are losers.

SHRI LOKANATH MISRA: Yes, the
Government loses, the passenger loses and
the only person who earns Is the man in
charge of the catering department.

SHRI G. MURAHARI: The paper you
write on is Government paper.

SHRI LOKANATH MISRA: Now, Sir, I
would come to maintenance. "Maintenance in
the Railways is equally disappointing. Even in
the First Class in which my colleagues are
entitled to travel they must have
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found that there is hardly an occasion when
they see the bulbs in their respective places.
You have a bulb meant for reading when you
lie down in order not to disturb the fellow-
passengers but hardly I have come across that
bulb in the compartments.

SHRI MULKA GOVINDA REDDY:
(Mysore). They expect Members of
Parliament to take rest at night, not to read.

SHRI LOKANATH MISRA: Whether you
work in Parliament or not, there are some
people who read till late in the night. Before
going to bed it is a habit with some. But when
you do not find the bulb then perforce you
have to go to bed because you cannot disturb
the other passengers. There is provision to
have a bed light for each of the berths in the
First Class compartments but the bulbs are
always missing. There is absolutely no
supervision at all so far as maintenance is
concerned. You will find the fan won't be
working; you will find that in the bathroom
something is wrong. Therefore maintenance
has to be streamlined. This being the largest
public undertaking in the country, I do not
like that Members should have to voice
complaints on the floor of the House
regarding these petty matters. These things
could be mended; they do not require much of
an expenditure. What is needed is attention.
Whether it needs the attention of the Minister
or of some officer in his Ministry I do not
know, but he must tighten up the
administration so that there is somebody to
supervise and see in at least each important
station that nothing is wrong in the compart-
ments. If there is so much of deficiency in the
First Class compartments I can visualise to
what extent the deficiency would multiply in
the Third Class compartments. (Time belt
rings) I will take only two minutes more.

There is no provision for conductors in
many of the mail and express trains If you
don't have a conductor
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and if you don't have a running restaurant
then you go without meals because neither
can you afford to go out of the compartment
to get food nor can you wait in the
compartment for somebody to come and take
orders from you. If you are all alone, you
cannot leave your luggage in the com-
partment and go out, and I myself have gone
hungry and without food at limes.

SHRI ARJUN ARORA (Uttar Pradesh):
Your luggage is very valuable.

SHRI LOKANATH MISRA: My papers
are definitely valuable.

Then I come to the last point. Sir, I must
say that Orissa has been neglected by the
Railways all the time. It was because the
Britishers wanted to connect Calcutta with
Madras that they ran a railway line along the
east coast. Otherwise probably there would
not have been any railway at all. And we are
carrying on with the same railway line, there
has not been any substantial addition at all.
Now a deep port, called Paradeep, has come
into being. In Haldia they put the cart before
the horse. They laid the railway line first but
nobody knows when Haldia Port is coming.
The deepest port is not connected with the
railway line yet. I am happy and I am thankful
to the hon. Minister that he is now willing to
connect Cuttack with Paradeep but connecting
Cuttack with Paradeep would not solve the
problem. Sir, a part has to have a hinterland to
live on. If you do not connect the hinterland
with the port then you cannot develop the
port. This is the first thing. Then you have a
steel mill in Rourkela. Unless you connect the
steel mill with the port, how would you export
the goods?

SHRI MULKA GOVINDA REDDY:
Through Kalinga Airlines.

MISRA: For
four

SHRI LOKANATH
Haldia Port they have  laid
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parallel lines between Durgapur and, Howrah
but in the case of Paradeep they do not want to
connect it with Rourkela. It would be difficult
to bring round Kharagpur or round Waltair all
the commodities that the Rourkela steel plant
has to export. Rourkela is a public sector
company, all the same I wish it prospers.
Once-it has come it must prosper and for its
prosperity we have to have connection
between Rourkela and Cuttack. Vimlagarh is
the station; it has’ got to be connected with
Talcher. It is not a very long distance; it is
about 80 miles. They are spending crores of
rupees elsewhere but it would contribute a
great deal to the national cause if they
connected Vimlagarjk and Talcher.

SHRI NIREN GHOSH (West Bengal): Sir,
I take this opportunity first of all to touch upon
the problem-of the circular railway for
Calcutta which is hanging fire for a pretty long
time. The traffic problem in Calcutta would be
a thousand-fold* more than the traffic position
in Delhi but here a project has been approved,,
whereas this question is hanging fire' for so
many years now. I therefore-want a firm
commitment that it would; be taken up and
completed within a specified time limit. This
is my first point.

I also take this opportunity to toucri-upon
the question of the Gajendra-gadkar
Commission Report and the grant of DA. to
the employees. What; they have suggested is
not full neutralisation. It does not protect their
pay. In fact their real wages—even if what
they have recommended is given in.-full—go
down and there is a worsening of the position.
Now to deny them even this is not fair. The
Government should not tinker with the subject
and should not try to freeze the wages or give
them national savings certificates etc. Nothing
of that: sort should be done. I hope the
Government would not play with fire.
Actually they should give full neutralisation
but at least whatever the Commission has
granted should nofe
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be withheld on any pretext whatsoever.

Then I would like to say a word -about the
contract labour in the Railways. It should be
fully abolished. As a matter of principle the
Government agreed that it should be done
away with but still contract labour is there and
contractors are given certain jobs. All sorts of
contract labour should be immediately
abolished.

Another point I would like to make is about
the first and second class passenger cars, I
want to know from the Government whether
those cars pay -themselves or whether the
Railways incur a loss on them. The real earn-
ings of the Railways come from the third class
passenger cars. The amount spent on the
construction and maintenance of first and
second class cars must be much more than the
income derived out of them. If that is so, it is
better they accept the suggestion made by my
colleague, Mr. Murahari. But I do not think
they will do it. Therefore at least the fares for
the first and s«cond class should be so
adjusted that they do not become a loss to the
Railways. If the first and second class fares go
up. I have no objection but more cars should
be provided for the third class passengers
because there is very heavy over--crowding.
You are consistently neglecting them and they
are bearing -the burden of all the loss incurred
on the first and second class bogeys. So I want
to draw their attention to this aspect.

Coming to services, they have all tends of
categories, temporary, extra-temporary, casual
and what not. One does not know what is
what in the blessed Railways. It is really a
jungle. For twenty years you work and you are
still extra-temporary and perhaps you will die
an extra-temporary death. I suggest that these
categories should be done away with and all
should be made permanent.
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About the recognition of Unions 1 would
like to say that they are still practising a
discriminatory policy. In the Southern
Railway though it is one of the representative
Unions it is not recognised. As regards the
production units, they say that it will come in
course of time, but when? After how many
years will they come? Varanasi, Chittaranjan
and Perambur are there. This discriminatory
practice in the matter of recognition on
Railways should go.

Another thing I would like to tell simply as
a warning. Much has been said and much will
be said repeatedly here about these electronic
computers and the drastic reduction in the
employment potential whereby the Railways
are not absorbing the staff. All the Railways
are going in for the installation of electronic
computers. Perhaps new recruitment of one
or two lakhs will be stopped at least. Justice
Sankar Saran's Award has noi been
implemented. Even a Tribunal's Award is not
being implemented. Promotions are held up
and yet computers have been installed. Jobs
have been taken away and they do not want
to do anything. I request the Railway
Ministry to think a hundred times before
giving approval to the installation of
electronic computers.

Then, a, regards economy, how much is the
salary bill of officers earning Rs. 1,000 and
above and what is the salary bill of those
getting less than Rs. 1,000? At least the
percentage they should work out. The Run-
way Administration is top heavy and the
Railway Board is a white elephant. Economy
should be effected at the top. I have seen in
all the public sector undertakings and reports
have come to me that for three workers there
is one supervisor. For 3,000 workers there are
700 officers.

SHRI G. MURAHARI: It is a scandal.
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SHRI NIREN GHOSH: I have seen it. If
you like, I can give you a long list.

SHRI LOKANATH MISRA: Officers
procreate officers.

SHRI NIREN GHOSH: This is your
bureaucrat Raj. You provide for the
bureaucrats and nothing more. They must
provide more Janata trains and third class
sleepers. This at least they should do. Since
you have requested me to do so, I sit down.

SHRI BANKA BEHARY DAS (Orissa):
Mr. Vice-Chairman, this Appropriation Bill
relates to the excess expenditure that the
Railways incurred in the year 1964-65. This
is highly improper o, the part of the Railway
Minister. I do not mean Mr. Poonacha, but I
mean Mr. S. K. Patil. In this parliamentary
system of democracy, after passing the
Budget, the Government will overspend and
again come to this House to get the approval
of the House and that too after the expiry of
two years. | may remind the Minister that in
Britain, where sometimes this procedure is
adopted, this is what they do. It has been
mentioned in  May's  Parliamentary
Practice:—

"In February or March, following the
end of the financial year . "
Their financial year ends in the
month of June. It says: —

"... under consideration, the House will
be called upon to consider any excess
votes that may have been incurred."

So, even is England, when such mistakes
are ever committed, the House is taken into
confidence and their approval is sought in the
next year itself. But here we see that after the
lapse of two years, the Minister is coming to
get the approval of this;
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House, which ijp highly improper. Also, I may
mention  that according to  May's.
Parliamentary Practice excess vote is, the
result of the department spending, more
money than has been voted for its service.
This is a grave breach of financial practice.
So, I do not want to say anything more except
warning my friend, the Railway Minister, that
whatever be the mistakes that might have been
committed in the past, at. least during his
regime he should try to see that the Railways
do not misbehave and try to take away the
power of this House in a nefarious, way by
spending more than what we-have allowed
them to spend;

Here also I want to speak about one' or two
things. My friend has already said that Orissa
has been neglected! throughout this period as
far as Railways are concerned. I can also tell,
the hon. Minister that if he takes into account
the statistics of any State in. India, he will find
that the railway mileage in Orissa per 1,000
persons is-the lowest in the country, less than;
even Mysore and Assam. If you take into
consideration the area also, you: wilU find that
Orissa's mileage is the-lowest in the ladder. If
you look at ‘'he various railway lines in
Orissa,. vou will find that it does not serve-
Orissa at all. All the railway lines-from
Bombay to Calcutta or from! Calcutta to
Madras are on the periphery and if you want
to travel fromi West Orissa to East Orissa,
from-Sambalpur to Cuttack, you will' have to
traverse through three-States to reach Orissa.
Perhaps you-can reach Cuttack earlier if you
take' recourse to a cycle. This is the state of
affairs. It is continuing even after twenty years
of independence and after 15 years of
planning by which you say that you will try to
see that

there is no regional imbalance.
connection I want to remind the hon.
: Minister about this. I have brought this to his
notice through letters and' 1 have personally
seen him about
' half a dozen times, I request you to*

In this-
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connect Rourkela with the Cuttack region.
Not only it will serve the Paradeep port, but
there will be a link between western Orissa
and eastern Orissa. But up till now, I am sorry
to say, no encouraging response has been
there. Here I want to tell the Minister to
connect these eighty miles by rail from
Bimalgarh, which is on railway line, from
Barsua to Rourkela, with Talcher. There, is a
proposal to connect Cuttack with Paradeep. If
you connect Bimalgarh with Talcher, a
distance of 80 miles, not only you connect
eastern Orissa with western Orissa, but you
also connect Paradeep with the entire western
industrially  developed region including
eastern Madhya Pradesh and South Bihar.

If you see the Report of the Export
Promotion Committee of the Steel Plants you
will find that even in respect of the Bhilai's
products it is Paradeep which is more
convenient for its outlet. Here also today in
this House there was a question which could
not reach. I may refer the Minister to the fact
that I put a question today about the export
promotion of the products of Hindustan Steel.
You will be astonished to know what they
have said in their reply. They have said:—

"The major portion of exports is through
Vizag. There the main difficulty has been
occasional labour strikes and restrictions
on movement of wagons from plants to
ports. At Kakinada only bulk material like
pig iron can be handled. Calcutta port can
also be utilised only to a certain extent on
account of congestion and draft
restrictions. Due to those difficulties the
Hindustan Steel Limited had to route their
consignments from distant ports like
Bombay and Madras."

You think of it. Rourkela steel has to be]
exported through Madras and Bombay and
yousay that we will
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nave exporr promotion. u continuesi—

"They ha*e at present a backlog of about
50,000 tonnes of pig iron and 50,000
tonnes of structurals."

This is the position. Though we have
commitments with a foreign country like Japan
that we will be shipping this iron, though
we have had to devalue our currency and
though we talk of export promotion, here
they are not able to export Rourkela steel
because of congestion at the port of Vizag and
draft restrictions at Calcutta. They have to
rout all these through Bombay and Madras.
This is the picture, when the Government
say they want to earn  foreign exchange "and
when we are insisting on this connection. 1
will not say more about it. The fact is that we
have been neglected. The fact is for
Bhilai. Rourkela and for the entire mineral
region of Western Orissa and South Bihar,
economically speaking, Paradeep is the
only cheapest, best and convenient port for
the Government of India's export
promotion, but they have neglected it. I want
to plead with the hon. Minister that if you want
to develop this backward region and have
export  promotion, then you have no other
way out. I am not going to say to them to
connect it from Rourkela to  Paradeep. If they
only connect Bimalgarh  and Talcher, then
the problemwill be solved.

Another thing. In Orissa and Mysore and
other places there are still narrow gauge and
metre gauge railway lines. I would request the
Minister that they must have a phased
programme in respect of these. Instead of
eliminating those metre gauge and narrow
gauge lines, they should try to develop those
lines. When we have no railway lines and
when we want railway connection for many
of the places, the Government of India
thinks in terms of
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eliminating those that are already there from
the map of this country. I would plead with
the Minister that instead of considering those
aspects in terms of eliminating those things,
they should try to develop those railway lines
into broad gauge lines.

Lastly, 1 come to the D.A. Commission
report. My hon. friend has already spoken,
who is connected with the railway workers. 1
will plead with the Railway Minister that you

have a separate budget, you have nothing
todo with the General budget. These
are also not Government servants, strictly

speaking. It is an industrial sector in the
Government. You have already  got sanc-
tion of the money. You have already got the
sanction of this House and the other House.
Now if you go back and do not pay this
enhanced dear-ness allowance to the
workers, you will be betraying the workers,
you will be betraying this Parliament
also. I would again plead with him, without
caring for the other aspects of the matter about
the Central Government employees, please
force the Government to  pay them and
not shirk this responsibility, pay them
straightway whatever dearness allowance is
due to them.

THE VICE-CHAIRMAN (SRI AKBAR
ALI KHAN): Mr. Poonacha, before you
reply, I would call the Transport and Shipping
Minister, who has to make a statement.

STATEMENT BY MINISTER RE
THREATENED STRIKE BY THE
ALL INDIA PORT AND DOCK
WORKERS' FEDERATION AT
MAJOR PORTS

THE MINISTER OF TRANSPORT AND
SHIPPING (PROF. V. K. R. V. RAO): I am
grateful to you, Sir. I made a statement in this
House on 9th August 1967 in which I
explained
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the position regarding the strike notice given
by the All India Port and Dock Workers'
Federation at the major ports The Minister for
Labour and I have had full and frank
discussions with the representatives of the
Federation during the last three days and I am
glad to say that the following agreed
conclusions on the main issues have been
reached with the Federation and the notice of
strike is being withdrawn immediately. There
will, therefore, he no strike.

(1) "Pay" for purposes of Provident Fund,
Gratuity, (i.e., special contribution and ex-
gratia payment, will mean "basic wages" as
defined in the Employees' Provident Fund Act
plus the allowances which are specified in the
Act for purposes of deducting Provident Fund
Contributions, and interim relief, city com-
pensatory allowance and piece-rate earnings
wherever applicable. This will exclude house
rent allowance in any form and over-time
allowance. This shall have effect from 1-8-67
in respect of Provident Fund and special
contribution; and in respect of ex-gratia
payments based on the accounting year 1966-
67 payable in 1967-68.

(2) In the case of resignation a worker will
be entitled to receive special contribution to
the Provident Fund only if he has completed
10 years' service. In case of dismissal he will
be entitled to it only after completion of 15
years of service. In such cases where the
employer has suffered any monetary loss due
to the misconduct of the employee, the amount
of loss caused by such misconduct shall be
deducted from the amount of his special
contribution payable to him.

(3) Fifty per cent of the additional amount
that would thus become payable to an
employee on account of ex-gratia payment
due to the enlargement of the definition of
"pay" will



